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THE GOODS AND SERVICES TAx
APPELLATE TRIBUNAL
(PROCEDURE) RULES, 2025

[GSR 256(E), dt. 24-4-2025, w.e.f. 24-4-2025]
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.[n exercise of the powers conferred by section 111 of the Central Goods ,
Services Tax Act, 2017 (12 of 2017), the Goods and Services Tax Appellate Tribu "
hereby makes the following rules for regulating the procedure and fUnCﬁoningnZ;

the Goods and Services Tax Appellate Tribunal, namely:—
CHAPTER 1

PRELIMINARY

1. Short title and commencement
(1) These rules may be called the Goods and Service

(Procedure) Rules, 2025.

(2) These rules shall come into force on the
Official Gazette.
2. Definitions

(1) In these rules, unless the context otherwise requires—

(a) “Act” means the Central Goods and Services Tax Act, 2017 or the

State Goods and Services Tax Act, 2017 of the concerned State or the

Union territory Goods and Services Tax Act, 2017;

(b) “adjudicating authority” means the adjudicating authority as defined
under sub-section? (4) of section 2 of the said Act;
(c) “Appellate Tribunal” means the Goods and Services Tax Appellate

Tribunal established under section 109 of the Act;

(d) “authorised representative” in relation to any proceedings before
the Appellate Tribunal means, —

(i) a person duly appointed by the Central Government or by the
concerned State Governments or by an officer duly authorised
in this behalf as authorised representative to appear, plead
and act for the Commissioner in such proceedings; or

(i) a person authorised in writing or through a vakalatnama, duly
stamped, by a party to present his case before the App'ellaf'?
Tribunal as provided under section 116 of the Act, to appear

plead or act on his behalf in such proceedings;
“Bench” means the Bench of the Appellate Tribunal referre
section 109 of the CGST Act;

s Tax Appellate Tribynga]

date' of their publication in the
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Enforced w.e.f. 24-4-2025.
Corrected vide corrigendum GSR 389(E), dt. 18-6-2025.
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(f)

“certified copy” means the original copy of the order or the documents
received by the party, or a copy thereof duly authenticated by the
concerned department, or a copy duly authenticated by the
authorised representative’ of the appellant or respondent;

(8 “CGST” means the Central Goods and Services Tax;

(h) “form” means a form prescribed under the rules;

(1) “GSTAT Portal” means web porta] b ified b d
. e specifie an order
by the President for g o may P /

. functioning of the Appellate Tribunal;
() “Interlocuto

s oLy application” means an application to the Appellate

ribunal in any appeal or proceeding already instituted in such
A};pellate Tribunal, other than a proceeding for execution of an
order;

(k) “Member”

T means a member of the Appellate Tribunal and includes
the President and Vice-President:

(1) “party” means a person who prefers an appeal or an application
before the Appellate Tribunal and includes respondent;

(m) “specified” means as ‘specified by or under these rules;
(n) “President” means the President of the A
section 109 of the CGST Act:

(0) “Principal Bench” means the Principal Bench constituted in
accordance with sub-section (3) of section 109 of the CGST Act;

(P) “Rules” means the Central Goods and Services Tax Rules, 2017
(hereinafter referred as the CGST Rules) or Goods and Services Tax
Rules, 2017 of the concerned State (hereinafter referred as the SGST
Rules) or Union territory Goods and Services Tax Rules, 2017
(hereinafter referred as the UTGST Rules);

(@) “Section” means a section of the Act;

(r) “SGST” means the State Goods and Services Tax:

(s) “State Bench” means the State Bench constituted in accordance
with sub-section (4) of section 109 of the CGST Act;

(t) “UTGST” means the Union territory Goods and Services Tax;

(u) “Vice-President” Ieans a Vice-President of the State Benches as per
sub-section (7) of section 109 of the CGST Act;

. ' : defined
All other words and expressions used in these rules but not .
h iLZ)and dgfined in the Act and the Rules shall have the meanings respectively
ere :
' the Rules.
o them in the Act and in
assigned to P

POWERS AND FUNCTIONS

ppellate Tribunal as per

. ftlme eriod
3. Con‘l[,mtatlm'\‘Z1 -~ r(i,cribe d by the Act or the Rules or these rules or under
Where a Pefl_of_ deb - the Appéllafe Tribunal for doing any act, in computing
any other 1awdor 1.'; I)I(l’l ngch the said period is to be reckoned shall be excluded,
the time, the day Iro



s G.&ST AT (PROCEDURE) RULES, 2025 -
.l’. ]]

—

hen the office of the Appellate Trib; .
n which the Appellate Tnggl i
Naj

and if the last day expires on a day w
CIDSEFL that day and any succeeding day or days ©
remains closed shall also be excluded.
4.  Format of orderor direction or ruling

Every ruling, direction, order, summons, warrant or other mandatory pr
shall be issued by the Appellate Tribunal in the name of the Presiden; ()”Cm“
Member and shall be signed by the Registrar or any other officer Spt:cjfrirc-the
a}lthorised in that behalf by the President, with the day, month and y(.ad“y
signing and shall be sealed with the official seal of the Appellate Tribunaj, w}i a()f
physical copy of such ruling, direction, order, SUMmMONS, warrant g Dt;re
mandatory process is issued. N
5.  Official seal of the Appellate Tribunal

The official seal and emblem of the Appellate Tribunal shall be such, ¢ th
President may from time to time specify and shall be in the custody of the
Registrar. )
6. Custody of the records

The Registrar shall have the custody of the records of the Appellate Tribyp,,
and no record or document filed in any case or matter shall be allowed to be takey,
out of the custody of the Appellate Tribunal without the leave of the Appelate
Tribunal:

PROVIDED that the Registrar may allow any other officer of the Appellate
Tribunal to remove any official paper or record for administrative purposes from
the Appellate Tribunal.

7.  Sittings of Bench
A bench shall hold its sittings at the locations as notified by the Central
Government.

8.  Sitting hours of the Appellate Tribunal
The sitting hours of the Appellate Tribunal shall ordinarily be from 10.30

a.m. to 01.30 p.m. and from 2.30 p.m. to 4.30 p.m. subject to any order made by
the President and this shall not prevent the Appellate Tribunal to extend its
sitting as it deems fit.
9.  Working hours of office

The administrative offices of the Appellate Tribunal shall remain open on
all working days from 9:30 am to 6.00 pm, subject to any order made by the

President.

10. Inherent powers

Nothing in these rules shall be deemed to limit or otherwise affect the
inherent powers of the Appellate Tribunal to make such orders or give such
directions as may be necessary for meeting the ends of justice or to prevent abuse

of the process of the Appellate Tribunal.

11. Calendar
The calendar of days of working of Appellate Tribunal in a year shall be a3
decided by the President and Members of the Appellate Tribunal.




r
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;2 Listing of cases

Any urgent matter filed before 12:00 noon shall be listed before the Appe.llate
pribunal on the following working day, if it is complete in all respects as provided
in these T ules and in €xceptional cases, it may be received after 12:00 noon but

pefore 3:00 p.m. for listing on the following day, with the specific permission of
the Appellate Tribunal or President,

13. Powerto exempt

The Appellate Tribunal may on sufficient cause being shown, exempt the
arties fmfﬁ compliance with Any requirement of these rules and may give such
directions In matters of Practice

; and procedure, as it may consider just and
expedient on the application Mgy

ed in this behalf to render substantial justice.
14. Powerto extend time
The Appellate Tribunal ma : : _ 1
Y extend the 4 ointed by these rules or
fixed by any order, for doin e time app y

: ek § any act or taking any proceeding, upon such terms,
if any, asthie ]us’ﬂ?e of the case may require, and any extension may be ordered,
althoggh the application for the same is not made until the expiration of the time
appointed or allowed.

shall be responsible for the da_v-to-aay administration of the
Appellate Tribunal;

notify the procedure of filing appeal

to the Appellate Tribunal;
(c) registration of a

ppeals, petitions and applications and scrutiny

thereof;

(d) receive applications for amendment of appeal or the petition or
application or subsequent proceedings;

(€) receive applications for fresh summons Or notices and regarding
services thereof;

(f) receive applications for short date summons and notices;

(g) receive applications for substituted service of Summons or notices;

(h)

receive applications for seeking orders concerning the admission
and inspection of documents;

(i) maintain records of proceedings and manage the registry; and

(j) such other incidental matters as the President may direct from time
to time.
16. Power of adjournment

All adjournments shall normally be sought before the concerned Bench and
in extraordinary circumstances, the Registrar may, if so directed by the Appeliate
Tribunal in chambers, at any time adjourn any matter and lay the same before the
Appellate Tribunal in chambers. |
17. Delegation powers of the President

1) The President may assign or delegate to the Vicg-gresident of State Bench
(Uf ﬂ:f fun-ctioﬂ“ required by these rules to be exercised by the President.
some of the S .
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| (2) The President may assign or delegate to a Joinl. Regishaf n;\.t' -
Registrar or Assistant Registrar or to any other suitable officer aj| Som. tPut,
functions required by these rules to be exercised by the Registrar, M€ of the

CHAPTER III
INSTITUTION OF APPEALS - PROCEDURE

18.  Filing of appeals
(1) An appeal to the Appellate Tribunal shall be filed online
Portal in Form prescribed under the Rules, and shall contain the follow; ST/\T
n
namely:— 8 dotail,_g

(@) the cause title shall state “In the Goods and Services Tay 5
Tribunal” and also set out the proceedings or order of 3
against which it is preferred;

(b) appeal shall be divided into paragraphs and shall pe Nuum
consecutively, and each paragraph shall contain as nearly , bereq
be, a separate fact or allegation or point; S My

(c) full name, parentage, Goods and Services Tax Identificatiop, N
description of each party and address, as applicable, shal] als ber,
set out at the beginning of the appeal and need not be fepeateo :
the subsequent proceedings in the same appeal; and din

(d) the names of parties shall be numbered consecutively and 5 sepa
line should be allotted to the name and description of each fate
and these numbers shall not be changed and in the eyen; olza:;y
death of a party during the pendency of the appeal, hig legal he; ¢
or representative, as the case may be, if more than one, shal gs
shown by sub-numbers. _ ¢

(2) Notwithstanding the number of show cause notices, refund claims ¢
demands, letters or declarations dealt with in the decision or order appealeqd
against, it shall suffice for purposes of these rules that the appellant fijeg one
appeal in prescribed Form against the order or decision of the appellate authority
along with such number of copies thereof as provided in sub-rule 21’ '

(3) In a case where the -

(a) impugned order-in-appeal has been passed with reference to moye
than one orders-in-original, the prescribed Form for appeal filed as
per the Rules shall be as many as the number of the orders-ip.
original to which the case relates insofar as the appellant is
concerned;

(b) in case an impugned order is in respect of more than one person,
each aggrieved person will be required to file a separate appeal, and
common appeals or joint appeals shall not be entertained.

19. Date of presentation of appeals

The Registrar or, as the case may be, the officer authorised by him, shall
endorse on every Form of appeal the date on which it is presented or deemed to
have been presented under that rule and shall sign the endorsement, if the appeal

is filed manually.
il Should be read “rule 21~

PPella,
mh‘)rinf

y
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Contents of an appeal Form

(1) Every Form of appeal shall set forth concisely and under distinct heads,
, grounds of appeal and such grounds shall be
tl;; li be typed in double space of the paper.
&

(2) Every Form of appeal, cross-objections, reference applications, stay
]Pplicaﬁﬂﬂ-‘i or -any other miscellaneous applications shall also be typed neatly
' double spacing on the A4 size paper and the same shall be duly paged,

indt’-’“?d and tagged firmly with Form of appeal in a separate folder.

(3) Every Form of appeal or application or cross-
ynd verified by the appellant or applicant or respondent or the authorised
epresentative. The apprellant Or applicant or respondent or the authorised
epresentative shall certify as true copy the documents produced before the
Appellate Tribunal.

numbered consecutively and

objection shall be signed

21. Documents required to accompany Form of appeal

(1) Ever}f Form of appeal required to be heard by the Appellate Tribunal shall
be accompanied by a certified copy of the order appealed against in the case of
an appeal against the original order passed by the adjudicating authority and
where such an order has been passed in appeal or revision, there shall be a
certified copy of the order passed in appeal or in revision along with the order

of the original authority along with all the relevant documents including relied
upon documents:

PROVIDED that where an application filed under the direction of the

Commissioner, the copy of the order appealed against shall be an attested copy
instead of a certified copy.

(2) A certified copy of the decision or order appealed against along with fees
as specified in sub-rule (5) of rule 110 of the Rules shall be submitted online and
a final acknowledgement, shall be issued the Rules, by the GSTAT Portal.

(3) The President may further direct that in case of non-filing of the documents
as specified under this Rule, the Registrar or any other authorised officer would
be competent to return the specified documents or sets of documents and to
receive the same back only after rectification of the defects to the satisfaction of
the Registrar or any other authorised officer or the Bench, as the case may be and
on the return the case may be assigned a new number.

(4) The Appellate Tribunal may on its own motion direct the preparation of
as many copies as may be required of all the relevant documents including relied
upon documents by and at the cost of the appellant or the respondent, containing
cgpieq of such statements, papers or documents as it may consider necessary for
the proper disposal of the appeal; |

5) President may by a general or special order allow attestation of the

( ts filed along with appeal or application or as a part of relevant
S s cluding relied upon documents or otherwise by a gazetted officer or
doc;lmte},:\t: ‘:; rson as may be authorised by the President to attest or certify such
such othe - : _ o
documents or photo copies thereof; amli _ |

All relevant documents including reh;ed upon documents shal] be clearly
relev e
legjb{:) duly paged, indexed and tagged firmly
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22, Endomsement and verification _
l(.l“]diﬂg al()ng Wlth ﬂ” t]1[‘ rul(‘\((

Al the foot of al or ar
) ) every appeal « P § 1,
ncluding relied upon documents, there shall alPPtalr ”2;' name an( ; MNaty,
. g . S eadingg ¢
the _d_llihnrmpd representative and every appeal or P'd d';jg&» shall b sip 'ur(: of
verified by the party concerned in the manner provided by theg rul '
23,

ey,
Translation of documents _
(1) A document other than English language intended to pe Useq -
Proceeding before the Appellate Triblmﬂl_ shall t.ve recelved by the | "
accompanied by a translated copy in English, which is agreed by
Parties or certified to be a true translated copy by the authorised Tepregon,
tngaped on behalf of parties in the case; - ative
(2) Appeal or other proceeding shall not bt‘. set down.for ht‘aring Untif
unless all parties confirm that all the documents filed on which they h\fcnd " ang
are in English or have been translated into English and required numps, of . Tely
are filed with the Appellate Tribunal. * “OPies
24. Endorsement and scrutiny of petition or appeal or document
(1) If, on scrutiny, the appeal, application or any other documenyt i, fo
to be defective, such document shall, after notice to the party, be return@dund
compliance and if there is a failure to comply within seven workin days ¢ o
the date of return, the same shall be placed before the Registrar wh m'a\y i
appropriate orders. -

(2) The Registrar may for sufficient cause return the said documenys f
rectification or amendment to the party filing the same, and for this Purpose m,:r
allow to the party concerned such reasonable time as he may consider necesse:y
or extend the time for compliance, in any case not exceeding thirty days from the
date of filing of the said documents.

(3) Where the party fails to take any step for the removal of the defect Within
the time fixed for the same, the Registrar may, for reasons to be recorded ip
writing, decline to register the appeal or pleading ar document.

(4) Where, after a personal hearing, the Registrar is not satisfied with the
steps taken by the party for removal of defects, he shall list the same with defects
for hearing before the appropriate bench of the Tribunal and the Bench may, after
hearing the party, accept to register the appeal or may, in its discretion, reject the
said appeal.

25. Registration of admitted appeals

On admission of appeal, the same shall be numbered and registered in the
appropriate register maintained in this behalf and its number shall be entered
therein (Index to be modified accordingly).

26. Ex-parte amendments

In every appeal or application, arithmetical, grammatical, clerical and such
other errors may be rectified on the orders of the Registrar without notice ta Parties:

PROVIDED that no amendments shall be allowed ex-parte after appearance
of the respondents.

a8s
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Calling for records

* On the admission of appeal, the Registrar shall, if so directed by the Appellate
hunal, call for the records relating to the Proceedings from the respective Bench

- appellate Tribunal or adjudicating authority and retransmit the same at the
“tncluSiO" of the proceedings or at any time.
0

5 production of authorization for and on behalf ofan applicant or respondent or party
Where an appeal is purported to be instituted by or on behalf of an applicant
or respondent or party, the person Who signs or verifies the same shall produce
Jlong wit‘b such appeal, for verification by the Registrar, a true copy of
: gthorization letter empowering such person to do so:
PROVIDED that the Re

gistrar may at an
quch further materials as he deems fit for
L]

29. Interlocutory applicationg
Every interlocutory a

condonation of delay, early hearin_g, exemption
appealed against or extension of time prayed fo
all the information as pert

pplication for stay, directior\, rectification in order,

from production of copy of order
I in pending matters shall include
‘ he prescribed GSTAT FORM-01 and the requirements
Prescnbed in that behalf shall be complied with by the applicant, besides filing
an affidavit supporting the application.

30. Procedure on production of defaced, torn or damaged documents
When a document produced alon

. same.
31. Grounds which may be taken in appeal

The appellant shall not, except by leave of the Appellate Tribunal, urge or
be heard-in support of any grounds not set forth in the Form of appeal, but the
Appellate Tribunal, in deciding the appeal, shall not be confined to
set forth in the Form of appeal or those taken by leave of the Appell
under these rules:

PROVIDED that the Appellate Tribunal shall not rest its decision on any
other grounds unless the party who may be affected thereby has had a sufficient
opportunity of being heard on that ground.

32. Rejection oramendment of Form of appeal

(1) The Registrar may, in .its discretion, on sufficient cause being shown,
accept a Form of Appeal which is notfacc‘ompamesi by the documents referred to
in rule 21 or is in any other way de echve,t}e:nd in such ca
appellant to file such d(?cumer?ts f;f: aEIlSowe ;aisﬁ may be, make necessary
amendments within such time as it may » Which may in any case not exceed
thirty days.

et Hhe f eal if tl )

.  reject the Form o Appeal, 1e do
2) The Registrar may . .

t th(rf):'m are not produced, or the amendments are not made,

o there

limit allowed.

the grounds
ate Tribunal

Cuments referred
within the time-
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) (3) The President may in his discretion
Tribunal to—

(a) return any Form of appeal
/ < man
and which is/are not in accordance with these Rules; and

(b) allow the documents to be refiled after removal of the de

specified time.

authorise any officer of the /\; i
Pell,
e t{!

application or documents filag -
| ]»

fects i, th
[

(4) On representation, the Bench concerned may in its discreﬁ,_,n .
les but the appeal or aPplic;:h"'
i

accept the Form of Appeal in terms of above ru !
may not be restored to its original number unless the Bench allows j; b .
restored on sufficient cause being shown. "%
33. Who may be joined as respondents

(1) In an appeal or an applicatio
[Commissioner], the [Commissioner] conc
the appeal or the application, as the case may be.

(2) In an appeal or an application by the [Commissioner | the other p,
shall be made the respondent to the appeal. ki

34. Endorsing copies to the party

A copy each of appeal and relevant documents along with reljeq up
documents shall be provided to the respondent as well as to the CONCEm:;\
Commissioner, as the case may be, as soon as they are filed.
35. Filing of Form of cross-objections, applications or replies to appeag or

applications

Every Form of cross-objections filed as prescribed under CGST or SGST
UTGST Rules, 2017, and every application made, under the provisions of the A
shall be registered and numbered, and the provisions of these rules, relating t(;
appeals shall, so far as may be, apply to such form or application.
36. Filing of reply and other documents by the respondents

(1) Each respondent may file his reply to the petition or the application and
copies of the documents, either in person or through an authorised representative,
with the registrar as specified by the Appellate Tribunal within one month of the
receipt thereof. A copy of such reply and the copies of other documents shall be
forthwith served on the applicant by the respondent.

(2) On being served the reply or documents under sub-rule (1), the applicant
shall specifically admit, deny, or rebut the facts stated by the respondent in his
submission and state such additional facts as may be found necessary.

n filed by a person other th,,
erned shall be made the resPOﬂden:Te
0

37. Filingofrejoinder
Where the respondent states such additional facts as may be necessary for

the just decision of the case, the Bench may allow the petitioner to file a rejoinder
to the reply filed by the respondent on GSTAT portal, with an advance copy t0
be served upon the respondent within one month or within such time as may be

specified or extended by Bench.
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CHAPTER IV
CAUSE LIST
preparation and publication of daily cause list
(1) The Registrar shall prepare and pl.lblish the cause list for the next working
_ which shall include all the information as specified in GSTAT CDR-01, on
dﬂ?’noﬁce board of the Appellate Tribunal and GSTAT Portal before the closing
I "w orking hours on each working day.

£ @) Subject to the directions of the President, listing of cases in the daily
¢ list'shall be in the following order of priority, unless otherwise ordered by
fﬂusconcemed Bench, namely: -
e (a) cases for pronouncement of orders;
(b) cases for clarification;
(c) cases for admission;
(d) cases for orders or directions;

(e) part-heard cases, latest part-heard having precedence; and

(f) cases posted as per numerical order or as directed by the Bench.
(3) The Registrar shall communicate to the parties the date and place of
nearing of the appeal or application.

(4) The title of the daily cause list shall cons;
the day, date and time of the sitting Bench Hall n
the names of the Judicial members and Technical

st of the number of the appeal,
umber and the coram indicatin

Members constituting the Bench.
(5) Against the number of each case listed in t

he daily cause list, the following
shall be shown, namely: -

(@) names of the legal practitioners or authorised representative

appearing for both sides and setting out in brackets the designation
of the parties whom they represent;

(b) names of the parties, if unrepresented, with their ranks in brackets.
39. New cause list and adjournment of cases on account of non-sitting of an
Appellate Tribunal

(1) If by reason of declaration of holiday or for any other unforeseen reason,
the Appellate Tribunal does not function for

the day, the new daily cause list shall
be prepared for the cases listed for the day.

(2) When the sitting of a particular Bench is canc

inability of any Member of the Bench, the Registrar shall, unless otherwise directed,
adjourn the cases posted before that Bench to a convenient date.

(3) The adjournment or posting or directions shall pe notified on the notice
board and on the GSTAT Portal.

40. Service of notices and communication

elled for the reason of

(1) Any notice or communicahon to be .issued. by the Appellate Tribunal m ay
be served by any of the method specified in section 169 of the A

Explanation: For the purpose of this rule, the common Por,] referred in the
said section shall mean the GSTAT Partal.
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A (]2') Nnr‘withslnnding anything contained in sub-rule (1) and sub-ryle (2 —
th};{m ;xte Tribunal may after taking into account the number of respondens ), the
s I place of residence or work or service are 50 many that they coyjq " ang
° ;‘Ct('('j In any manner and other circumstances, direct that notice of the pl.l(»" be
anv}:;}:hcahon shall be served upon the respondents in any other manner incii‘c;lon
y manner of substituted service, as it appears to the Appellate Trib Al b in

convenient. LR P unaljusy ang
> th(?’.) A notice or process may also be served on an authorised repregap,.. .
N € applicant or the respondent, as the case may be, in any Proceeding ; tive
a“YhPE_rson authorised to accept a notice or a process, and suc Service onr on

uthorised representative shall be deemed to be a proper service. e

CHAPTER V
HEARING OF APPEAL

41. Hearing of appeal
‘ (1) On the day fixed, or on any other day to which the hearing mjy b
adjourned, the appellant shall be heard in support of the appeal. e
_(2) The Appellate Tribunal shall then, if necessary, hear the responge
against the appeal and in such a case the appellant shall be entitled to replyn t

42. Action on appeal for appellant’s default

Where on the day fixed for the hearing of the appeal or on any other ¢,
to which such hearing may be adjourned, the appellant does not appear whey
the appeal is called on for hearing, the Appellate Tribunal may, in its discretio:
either dismiss the appeal for default or hear and decide it on merits : '

PROVIDED that where an appeal has been dismissed for default and the
appellant appears afterwards and satisfies the Appellate Tribunal that there was
sufficient cause for his non-appearance when the appeal was called on for hearin
the Appellate Tribunal shall make an order setting aside the dismissal and restore

the appeal.

43. Hearing of appeals ex parte
Where on the day fixed for the hearing of the appeal or on any other day

to which the hearing is adjourned the appellant appears and the respondent does
not appear when the appeal is called on for hearing, the Appellate Tribunal may

hear and decide the appeal ex parte.
44. Continuance of proceedings after death or adj udication as an insolvent of a

party to the appeal
Where in any proceedings the appellant or a respondent dies or is adjudicated

15 an insolvent or in the case of a company, is being wound up, the appeal or
h

unless an application is made for continuance of suc
ator

application shall abate,
proceedings by or against the successor-
or other legal representative of the appe

PROVIDED that every such application shall be made within a peri
sixty days of the occurrence of the event:

in-interest, the executor, receiver, liquid

llant or respondent, as the case may be:
od O.f
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45 Production of additional evidence
(1) The parties_ to the a

PpPeal shall not be enti
pvidence, either oral or doc

itled to produce any additional

sufficient opportunity to any p

them Or not specified by them, the Appellate Tribunal may, for reasons to be
recorded, allow such documents to be Produced or
affidavits to be filed or sych ou:

(2) The production of a
the adducing of any evidenc
Appellate Tribuna] or before

(3) Where any directio

‘ . dduce any evidence before any
ity, the authority shall comply with the dir

ctions of the Appellate Tribunal
and after such compliance send the documents, the record of the deposition of the
witnesses or the recq

Appellate Tribunal.

: 5.0 ion, call for any documents
Or SUMMON any witnesses T o
ends of Justice.,

46. Production of evj dence by Affidavit

(1) The Appellate Tribunal may direct the parties to give evidence, if any,
affidavit.

ross-examination of any conflict either through
information and communicat iliti 1 as video conferencing
or otherwise as may be decided by the Appellate Trib
moved by any party.
47.  Adjournment of appeal

The Appellate Tribunal may, on such terms as
the proceedings, adjourn the hearing of the appeal.
48. Proceedings to be open to public

The proceedings before the Appellate Tribunal sha be open o the public:
PROVIDED that the Appellate Tribunal may, if deem fit, orger at any stage
f the edings of any particular case that the Pubhc generally or any particulay
2{:;53‘;‘?‘] nntgl;ai'e access to, or be or remain in the room or buudjng used by
pers |
the Appellate Tribunal.

deem fit and at any stage of
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osal of interlocutory application

ding the filing of interlocutory appl;

n . fr . l .
Jfandis to the filing of appllcaﬁmn;ztu,,.]S
Ndlg,

49. Procedure for filing of and disp
The provisions of the rules regar

shall, insofar as may be, apply mutatis M

this rule.

50. Appeal referred to larger Bench . :

In case of different opinion of Members of Bench '«:A.('ihlle hea_nng an
th_e appeal shall be referred to larger Bench by the President, as it deemg ¢ *"
disposal of the appeal. f
51. Order to be signed and dated . ye

(1) Every order of the Appellate Tribuﬁal shall be in writing and gp,, be
signed and dated by the Members constituting the Bench concerned.

(2) Last date of hearing of the matter shall be typed on the first Page of y,
order. ‘

(3) 1f the order is dictated on the Bench, the date of dictation will be the date
of the final order.

(4) If the order is rese
the order is pronounced.

the decision is pronounced without the detaileq

(5) In cases, where gist of ;
d order shall specify the date on which the gist

order, the last para of the detaile
the date of the final order shall

of the decision was pronounced and in such cases, the
be the date on which all the Members of the Bench sign the order and where the

order is signed on different dates by the Members of the Bench, the last of the
dates will be the date of the order.

52. Publication of orders
al as are deemed fit for publication

Such of the orders of the Appellate Tribun
in any authoritative report or the press, may be released for such publication on
such terms and conditions as the Appellate Tribunal may lay down.

CHAPTER VI
RECORD OF PROCEEDINGS

rved, the date of final order will be the date op which

53. Courtdiary
(1) Diaries shall be kept by the Court Officer which shall include all the

information as given in Form GSTAT CDR-02 as may be specified in each appeal

or petition or application and they shall be written legibly.
(2) The diary in the main file shall contain a concise history of the appeal

the substance of the order passed thereon and in

or petition or application,
ceedings in

execution proceedings, it shall contain a complete record of all pro
execution of order or direction or rule and shall be checked by the Depuly

Registrar or Assistant Registrar and initiated once in a fortnight.

54. Ordersheet
(1) The Court officer of the Bench shall maintain order sheet which shal
ceeding?

include all the information as specified in GSTAT FORM-02 in every pro
chall contain all orders passed by the Appellate Tribunal from time t0 time.
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i 2) All orders passed by the Appellate Tribunal shall be in English and the
(:hall be signed by the Members of the Appellate Tribunal constituting the
ame *
,Jan(_‘hi i
PROVIDED that the routine orders, such as call for of ¢

he records, put up
ith records, adjournment and an

y other order as may be directed by the Member
| “f the Tribunal shall be signed by the Court officer of the Bench.
0

(3) The order sheet shall also contain the reference number of the appeal or
etition or application, date of order and all incidental details including short
 cause title thereof.

~ 55. Maintenance of court diary

(1) The Court officer of the Bench shall maintain on GSTAT portal a court
diary, wherein he shall record the proceedings of the court f

or each sitting with

sespect to the applications or petitions or appeals listed in the daily cause list.

(2) The matters to be recorded in include details as to
whether the case is adjourned or

disposed of or heard
and orders reserved, as the case
applicable.

the court diary shall
partly heard or heard and
may be, along with dates of

56. Statutes orcitations for reference
The parties or authorised representative or

the commencement of the proceedings for the day, furnish to the Court officer a

list of law journals, reports, statutes and other citations, which may be needed for
reference or photocopy of full text thereof.

57. Calling of cases in court

Subject to the orders of the Bench, the Court officer shall call the cases listed
in the cause list in the serial order.

58. Regulation of court work

legal practitioners shall, before

(b) the Court officer shall ensure that perfect silence is maintained in

and around the Court Hall and
to the functioning of the Bench and that p
maintain dignity and decorum of the court.
(2) When the Bench passes order or issues directions, the Court officer shal]
ensure that the records of the case along with Proceedings o orders of the Bench
are transmitted immediately to the Deputy Registrar OTIASSiS-tant Registrar ang
the Deputy Registrar or Assistant Registrar shall verify the cage records received
from the Court Officer with reference to the cause list and take immediate «
to communicate the directions or orders of the Bench, ;

Toper care is taken to

teps
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CHAPTER VII
MAINTENANCE OF REGISTERS

59. Registers to be maintained

The following Registers shall be maintain

day-to-day basis by such ministerial officer or @
to any order of the President —

(@) register of un-numbere

(b) register of petitions or

(c) register of interlocutory app

60. Arrangement of records in pending matters
The record of appeal or petition shall be divided into the following ¢, - .
art

and shall be collated and maintained -
(a) main file: (Petition being kept separately);
(b) miscellaneous application file;
(c) process file; and
(d) execution file.
61. Contents of main file

The main file shall be kept in the f
as permanent record till ordered to be

(a) index;
(b) order sheet;

(c) final order or judgment;
(d) Form of appeal or petition, as the case may be, together with any

schedule annexed thereto;
(€) counter or reply or objection, if any;
(f) oral evidence or proof of affidavit;
(g) evidence taken on commission;
(h) documentary evidence; and
(i) written arguments.

62. Contents of process file
The process file shall contain the following items, namely —

ed online/offline and p,..
fficer of the Registry n'::;ted on ,
’ * Subje,

d petitions or appeals (GST AT-CDR g
appeals (GSTAT-CDR -04); and 3);
lications (GSTAT-CDR -05),

ollowing order and it shall be maint,jy,
destroyed under the rules - ed

(a) index;

(b) power of attorney or vakalatnama;

() summons and other processes and affidavits relating thereof;
(d) applications for summoning witness;

(e) letters calling records; and
() all other miscellaneous papers such as postal acknowledgemen®

63. Contents of execution file
The execution file shall contain the following items, namely—
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' (a) index;

(b) the order sheet;
(c) the execution application;
(d)

507

all processes and other papers connected with such execution
proceedings;

(e) transmission of order to civil court, if ordered; and

(f) result of execution.

File for miscellaneous applications

For all miscellaneous applications there may be only one file with a title page

efixed to it and immediately after the title page, the diary, the miscellaneous
a;.I;;lications, supporting affidavit, the order sheet and al] other documents shall
he fl]Ed

¢5. Preservation of Record

(1) All necessary documents and records relatin
dealt with by the Appellate Tribunal shall be store

in these rules and other physical records kept in a record room shall be preserved
for a period of five years after the passing of the final order.

(2) Notwithstanding anything contained in sub-rule
petitions or applications dealt with by the Appe
orders and directions passed by the Appellate Tri

the Registry of the Appellate Tribunal for a period
of the final order.

g to petitions or applications
d or maintained as provided

(1), the record of the
llate Tribunal, including the
bunal, shall be maintained by
of fifteen years after the passing

66. Retention, Preservation and Destruction of records
(1) The record keeper or any other officer so
for the records consigned to the re
received by him within three days
(2) On the expiry of the period
rule 65, the Registrar shall weed o

designated shall be responsible
cord room. He shall scrutinise the records
and prepare an index in prescribed format.
for preservation of th
ut the record.

CHAPTER VIII

INSPECTION OF RECORD
67. Inspection of the records

The applicant to any case or their authorised representative may be allowed
to inspect the record of the case by making an application in writing i
GSTAT-FORM-03 to the Registrar and by paying the fee prescrib
of Fec.

e records specified under

g in prescribed
ed as per Schedyle
68. Grant of inspection

Inspection of records of a pending or decided case before the
Tribunal shall be allowed only on the order of the

. . Registrar.
69. Application for grant of inspection

(1) Application for inspection of record under

rule 67, shall pe
_ . ‘ resent
Registrv between 10.30 am. to p].?rl() P-mM. on any working day anr,;i '_-Wn e(;d at
before the date on which inspection is sought, unjegg otherwise . O days
Rv;gs.tmr.

Appellate
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the application with its remarj, b

(2) The Registry shall submi! _ a s
Registrar, who shall, on consideration of the same, Pass dppropriate m(;m the
(3) Inspection of records of a sz shall not mjdmar”'y be Pe
on the date fixed for hearing of the ¢as n the preceding day, rrnin;.d
70. Mode of inspection

pending ca
e Or 0

(1) On grant of permission for inspection of the records, the De Uty R

or Assistant Registrar shall arrange tO procure the records of the case‘aneg'*’fmr

inspection of such records on the date and time fixed by the Registr,, b Aoy,
etween 2.30 p-m- and 4.30 p.m. in the i Etw en

10.30 a.m. and 12.30 p.m. and b : M.
presence of an officer authorised in that behalf by the Registrar, tdiay,
ds shall not in any manner cause dislog.

(2) The person inspecting the recor ( A
mutilation, tampering or damage to the records in the course of inspection atior

(3) The person inspecting the records shall not make any marking o,
record or paper so inspected and taking notes. any
on, may at any time prohibj;

(4) The person supervising the inspecti
P B ds are ]lkely to be damagedﬁlﬂher

inspection, if in his opinion, any of the recor in
process of inspection or the person inspecting the records has violated or aﬁemp:he
ed

to violate the provisions of these rules and shall immediately make a report ah
the matter to the Registrar and seek further orders from the Registrar ang Sl(l} u}:
c

notes shall be made in the Inspection Register.

71. Maintenance of register of inspection

The Deputy Registrar or Assistant Registrar shall cause to maintain a Regi
f inspection of documents or records ane;

as per GSTAT-CDR -06 for the purpose O

shall obtain therein the signature of the person making such inspection op, th

Register as well as on the application on the conclusion of inspection. ‘
CHAPTER IX

APPEARANCE OF AUTHORISED REPRESENTATIVE

72. Appearance of authorised representative
fter provided, no legal practitioner or authorised

led to appear and act, in any proceeding before the
files into Appellate Tribunal vakalatnama or

Memorandum of Appearance or letter of authorisation which shall include all the
information as specified in GSTAT FORM-04 as the case may [***1", duly executed

by or on behalf of the party for whom he appears.
73. Consent for engaging or change of authorised representative (Duly stamped

as per the respective High Court rules)
or authorised representative proposing fo file a

A legal practitioner
Vakalatnama or Memorandum of Appearance or letter of authorisation, as the
case may be, in any pending case oOr proceeding before the Appellate Tribunal in
which there is already a legal practitioner or authorised representative on record,
shall do so only with the written consent of the legal practitioner or the authorised
representative on record or when such consent is refused, with the permiSSiOﬂ of

Subject to as hereina
representative shall be entit
Appellate Tribunal unless he

1.  Word “be” seems to be missing.

.
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e Appellate Tribunal after revocation of V
Appearance, as the case may be,
ceceive consideration only after
on record:

PROVIDED that such conge
filed under sub-section (3) of ge

74. Restrictions on appearance

A legal pracﬁﬁ()lxer or the authorised Fepresentative, as the case may be, who
has tenc.iered advice in connection with the institutio’n‘of any case or ’other
proceeding before the Appellate Tribunal or has drawn Ieadcinys in connection
with any such matter or hag during the Progress of any I:uCh mgtter acted for a
party, shall n_ot, APPear in such case or Proceeding c;r other matter arising
there from or in any matter connected therewith foy any person whose interest is
opposed to that of his former client except with the o e f the
Appellate Tribunal. Prior permission o

akalatnama or Memorandum of
on an application filed in this behalf, which shall
service of such application on the counsel already

nt shall not be required in case of application
ction 112 of the Act,

rett perts as may be required b
assist in pProceedings before the Appellate Tribunal.

(2) The Appellate Tribunal may call upon any of the persons from panel
under sub-ryle (1) for assistance in th

e proceedings before the Bench, if so required.
(3) The remuneration payable and other

(3) allowances and compensation
admissible to such persons shall be specified in consultation with the Appellate
Tribunal.

77. Professional dress for the authorised representatives
While appearing before the Appellate Tribunal, the authorised representatives
shall wear the same professional dress as prescribed in their Code of Conduct.
CHAPTER X
AFFIDAVITS
78. Title of affidavits
Every affidavit shall be titled as ‘Before the Goods and Services Tax Appellate

Tribunal (GSTAT)’ followed by the cause title of the appeal or application or other
proceeding in which the affidavit is sought to be used.

79. Form and contents of the affidavit

The affidavit shall conform to the requirements of order XIX, rule 3 of Civil
Procedure Code, 1908 (5 of 1908).

80. Persons authorised to attest

Affidavits shall be sworn or affirmed before an advocate or notary, who shall
fhidavits sha
affix his official seal.
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ersons
81- Affidavits of illiterate, visually Chal.leng:c:ap any person who ap,
Where an affidavit is sworn or affirme d )\,Vith the language i, SATS to be
illiterate, visually challenged or unacquainte Wh

3 7 i(-h :
S PR . : at the affidavit was reaq  the
affidavit is written, the attester shall certify th omanent snd that n. e P ding.

D the
Or translated by him or in his presence to  th S Mey |
understand it, and made his signature OrF marlff_l:dti: é’;Tszf%cf:S;the a““-Ste(:
which shall include all the information as specifl M-p5,
82. Identification of deponent o :

If the deponent is not known to the atteste_r, hls ldsnﬁfgf?ha::.be .tesh'ﬁed by
a person known to him and the person identifying sha XIS signatyp, :
token thereof.

83.  Annexures to the affidavit _

(1) Document accompanying an affidavit shall be referred to therej,
Annexure number and the attester shall make the endors_;ement th.ereO_n that th;,
is the document marked putting the Annexure number L the affidavit.

(2) The attester shall sign therein and shall mention the name and g
designation.

CHAPTER XI
DISCOVERY, PRODUCTION AND RETURN OF DOCUMENTS
84.  Application for production of documents, form of summons

(1) Except otherwise provided hereunder, discovery or prOducfiqn and refym,
of documents shall be regulated by the provisions of the Code of Civil Procedyre
1908 (5 of 1908).

(2) An application for summons to produce dgcurpents shall be op plain
paper setting out the document the production of which is e_;ought, the relevancy
of the document and in case where the production of a certified copy woulg serve
the purpose, whether application was made to the proper officer and the resylt
thereof. _ '

(3) A summons for production of documents in the custody of a public
officer other than a court shall include all the information as specified in GSTAT
FORM-06 and shall be addressed to the concerned Head of the Department or
such other authority as may be specified by the Appellate Tribunal.

85. Suomotu summoning of documents

Notwithstanding anything contained in these rules, the Appellate Tribunal
may, suo motu, issue summons for production of public document or other
documents in the custody of a public officer.

86. Marking of documents
(1) The documents when produced shall be marked as follows:

(a) if relied upon by the appellant’s or petitioner’s side, they shall be
numbered as ‘A’ series;

(b) if relied upon by the respondent’s side, they shall be marked as ‘B’
series; and

(c) the Appellate Tribunal exhibits shall be marked as ‘C’ series.




§

RULE 94 G. &S.T. A T. (PROCEDURE) RULES, 2025 511

(2) The Appellate Tribunal may direct the applicant to deposit with the
pellate Tribunal through online mode a sum sufficient to defray the expenses
ﬁ;f transmission of the records.

g7. Retum and transmission of documents

(1) An application for return of the documents produced shall be numbered
and no such application shall be entertained after the destruction of the records.
(2) The Appellate Tribunal may, at any time,
P;oduced subject to such conditions as it deems fit.

CHAPTER X1
EXAMINATION OF WITNESSES AND ISSUE OF COMMISSIONS

88. Procedure for examination of witnesses, issue of Commissions

The provisions of the Orders XVI and XXVI of the Code of Civil Procedure,
1908 (5 of 1908), shall mutatis mutandis apply in the matter of summoning and
enforcing attendance of any person an

d examining him on oath and issuing
commussion for the examination of witnesses or for production of documents.

89. Examination in camera

direct return of documents

The Appellate Tribunal may in its discretion examine any witness in camera.
90. Form of oath or affirmation to witness
Oath shall be administered to a witness in the following form:
“l do swear in the name of God or solemnly affirm that what I shall state shall
be truth, the whole truth and nothing but the truth”.
91. Form of oath or affirmation to interpreter

Oath or solemn affirmation shall be administered to the interpreter in the

following form before the Bench officer or the Court officer as the case may be, as
taken for examining a witness—

“I do swear in the name of God or solemnly affirm that 1 will faithfully and truly

interpret and explain all questions put to and evidence given by witness and

translate correctly and accurately all documents given to me for translation.”
92. Officer to administer oath

The oath or affirmation shall be administered by the Court officer.
93. Form recording of deposition

(1) The Deposition of a witness shall be recorded in prescribed GSTAT
FORM-07.

(2) Each page of the deposition shall be initiated by the Members constituting
the Bench.

(3) Corrections, if any, pointed out by the witness may, if the Bench is
satisfied, be carried out and duly initialled. If not satisfied, a note to the effect i
appended at the bottom of the deposition.

94. Numbering of witnesses -

The witnesses called by the applicant or petitioner shall be numbered

consecutively as PWs and those by the respondents as RWs,
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95. Grant of discharge certificate
1 b ante )
Witness discha:gged by the Appellate T l'tlbl:ﬂﬂ] may be granted a ce”lfic%
in prescribed GSTAT FORM-08 by the ReB% rar.
96. Witness allowance payable
(1) Where the Appellate Tribunal issues
to give evidence or to produce documeqts, tl'ie p:’i
from the Government travelling and daily allow

the applicable rules of the respective Government.
i - elling all
(2) Where there is no provisxon for payment of trav g allowanceg e

daily allowance by the employer to the person summoned to give evidence o

i id as allowance, a su .
roduce d Il be entitled to be pal M wh
ik e's sufficient to defray reasonable travelling a‘;g

in the opinion of the Registrar 1
other expenses.

(3) The party applying for t
amount of allowance as estimate
issued.

(4) If the witness is summoned as a court witness, the amount es_hmated by

e Appellate Tribuna).

the Registrar shall be paid as per the directions of th
(5) The aforesaid provisions would govern the payment of allowances tq the

interpreter as well.

97. Records to be furnished to the Commissioner
(1) The Commissioner shall be furnished by the Appellate Tribunal with

such of the records of the case as the Appe]late Tribunal considers necessary for

executing the Commission.
(2) Original documents shall be furnished only if a copy does not serve the
thout unreasonable expense or delay and delivery

purpose or cannot be obtained wi
and return of records shall be made under proper acknowledgement.

98. Taking of specimen handwriting, signature, etc.
The Commissioner may, if necessary, take specimen of the handwriting,

signature or fingerprint of any witness examined before him.
CHAPTER XIII
DISPOSAL OF CASES AND PRONOUNCEMENT OF ORDERS

ummaons to a government sery
on so summoned may, dran:
es admissible to him . a

pPer

hall deposit with the Registra, the

he summons 5
trar well before the summopg ;.

d by the Regis

99, Disposal of Cases
On receipt of an applicati
after giving the parties a reasona
thereon as it thinks fit:
PROVIDED that the Appellate Tribunal, after considering an appeal, may
summarily dismiss the same, for reasons to be recorded, if the Appellate Tribunal
is of opinion that there are no sufficient grounds for proceedings therewith.

on, petition, appeal, etc, the Appellate Tribunal,
ble opportunity of being heard, pass such orders

100. Operative portion of the order
All orders or directions of the Bench shall be stated in clear and precis®

terms in the last paragraph of the order.
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Every Member of the Bench who has prepared the order shall affix his
initials at the bottom of each page and under all corrections.
102‘ Power to impose Costs

The Appellate Tribunal may, in its discretion, pass such order in respect of
imposing costs on the defaulting party as it may deem fit.

103. Pronouncement of Order

(1) The Appellate Tribunal, after hearing the applicant and respondent, shall
make and pronounce an order either at once or, as soon as thereafter as ma be

Practicable but not later than thirty days from the final hearing excluding vacations
or holidays.

(2) Every order of the Appellate Tribunal shall be in writing and shall be
signed and dated by the President or Member or Members constituting the Bench
which heard the case and pronounced the order.

(3) A certified copy of every order passed by the Appellate Tribunal shall
be given to the parties.

(4) The Appellate Tribunal, may transmit order made by it to any court for
enforcement, on application made by either of the parties to the order or suo motu.

(5) Every order or judgment or notice shall bear the seal of the Appellate
Tribunal.

104. Pronouncement of order by any one member of the Bench

(1) Any Member of the Bench may pronounce the order for and on behalf
of the Bench, except if the order passed online and digitally signed’.

(2) When an order is pronounced under this rule, the Court officer shall
make a note in the order sheet, that the order of the Bench consisting of President
or Members was pronounced in open court on behalf of the Bench.

105. Authorising any member to pronounce order

(1) If the Members of the Bench who heard the case are not readily available
or have ceased to be Members of the Appellate Tribunal, the President may
authorise any other Member to pronounce the order on his behalf after bein

&
satisfied that the order has been duly prepared and signed by all the Members
who heard the case.

(2) The order pronounced by the Member so authorised shall be deemed to
be duly pronounced.

(3) The Member so authorised for pronouncement of the order shall affix his

signature in the order sheet of the case stating that he has pronounced the order
as provided in this rule.

(4) If the order cannot be signed by reason of death, retirement or resignation
or for any other reason by anyone of the Members of the Bench who heard the
case. it shall be deemed to have been released from part heard and listed afresh
for hearing.

1 Corrected vide corrigendum GSR 389(E), dt. 18-6-2025.
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standards and integrip, f
" th

106. Recusal
he Appellate Tribung, \
al y

(1) For the purpose
Appellate Tribunal, the Presiden
recuse himselt— . s

_ - lving persons with whom the'lrf.md(.m o
(a) in any case involV B lial or professional relatio he

repnal, fami |
Member has or had a person? ; he President or the M ship,
(b) in any case concerning which the emby, ha

previously been called upon in another capacity, including aq Advis,,
S itness; Of '
5 Yo ahvt‘, ex L’!‘t or wi
?‘tPrLS(_nt . | p . es SUCh as to make th(’ PrQSide
(c) if there exist other circts inappropriate.
the Member's participation seem m‘,PP
. her recusing hlmSElf may record reasop
(2) The President or any Membe S for

recusal:

PROVIDED that no party to the
a right to know the reasons for recusal by

107. Enlargement of time

Where any period is fixed by or under these rules, 01; granted by f"\}I_JpellatE
Tribunal for the doing of any act, or filing of any docu{nen. orhrepresentahon, the
Appellate Tribunal may, in its discretion from time to time In the interest of jusgc,
and for reasons to be recorded, enlarge such period, even though the period fixeq
by or under these rules or granted by the Appellate Tribunal may have expireq
108. Rectification of Order

(1) Any clerical mistakes in any 0
therein arising from any accidental slip or
by the Appellate Tribunal on its own mo

way of rectification.
(2) An application under sub-rule (1) shall be made online which shall

include all the information as prescribed in GSTAT FORM-01 within one month
from the date of the final order for rectification.

109. General power to amend

The Appellate Tribunal may, within a period of thirty days from the date of
completion of pleadings, and on such terms as to costs or otherwise, as it may
think fit, amend any defect or error in any proceeding before it; and all necessarjv
amendments shall be made for the purpose of determining the real question or
issue raised by or depending on such proceeding.

110. Making of entries by Court officer
Immediately on pronouncement of an order by the Bench, the Court officer
shall make necessary endorsement on the case file regarding the date of such
pron_ounqement, the nature- of disposal and the constitution of the Bench
pronouncing the order and he shall also make necessary entries in the court diary
which shall include al the information as specified in GSTAT CDR-02 maintained
y him. .

’ ¥ '. r h
of maintaining the hig

tora Member of t e

al

mstanc Nt o

- her perso
roceedings or any Other person shaj) j,
P the President or the Member in the Ca::

rder of the Appellate Tribunal or errq;
omission may, at any time, be correcteq
tion or on application of any party by
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111. Transmission of order by the Court officer

(1) The Court officer shall immediately on pronouncement of order, transmit
the order with the case file to the Deputy Registrar or Assistant Registrar,

(2) On receipt of the order from the Court officer, the Deputy Registrar or
Assistant Registrar shall after due scrutiny, satisfy hims

_ : elf that the provisions of
these rules have been duly complied with and in token thereof affix his initials
with date on the outer cover of the order.

(3) The Deputy Registrar or Assistant Re
transmit the case file and the order to the Re
copies and their communication to the partie
112. Format of order

gistrar shall thereafter cause to
gistrar for taking steps

to prepare
S.

(1) All orders shall be neatly and fairly typewritten in double space on one
side only on durable foolscap folio paper of metric A-4 size (30.5 cm long and 21.5

cm wide) with left side margin of 5 cm and right-side margin of 2.5 cm. Corrections,
if any, in the order shall be carried out neatly

and sufficient space may be left both
at the bottom and at the top of each page of the order to make its appearance elegant,
(2) Members constituting the Bench shall affix their signatures in the order

of their seniority from right to left.

113. Indexing of case files after disposal

After communication of the order to the parties or authorised representative,
the official concerned shall arrange the records with pagination and prepare in
the Index Sheet in Format prescribed by the Appellate Tribunal. He shall affix
initials and then transmit the records with the Index initials to the records room.
114. Copies of orders in library

(1) The officer in charge of the Registry shall send copies of every final order
to the library of the Appellate Tribunal.

(2) Copies of all orders received in each month shall be kept at the library

in a separate folder, arranged in the order of date of pronouncement, duly indexed
and stitched.

(3) At the end of every year, a consolidated index shall also be prepared and
kept in a separate file in the library.

(4) The order folders and the mdicgs may be made available for reference in
the library to the authorised representative.
' CHAPTER XIV
ELECTRONIC FILING AND PROCESS]NG OF APPEALS AND CONDUCT OF
PROCEEDINGS IN THE APPELLATE TRIBUNAL IN HYBRID MODE

115. Electronic filingand processing of appeals and applications, etc,
] (1) Notwithstan ding anything contained indthe bfor;gomg Chapter [ to C hapter
ise provi 2 President, the provisions
. : therwise provided by order by the , the provisions
X1V, except as may be 0
i 11 apply’. .
of this ruée S}:a ap;eil. or application to be filed before the Appellate Tribunal
“very - -
hall(ize u[lloa{ded electronically on the GSTAT portal
S
shall be uplodur? = =

' +-6-2025.
1 Corrected vide GSR 189(E), dt, 18-6-20
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(3) All appeals and applications filed before the Appellate Trjj, T
L applicatl Una|
scrutinised and processed electronically through the GST{\_T Portal ang 4 Sha“ be
communications and summons shall be issued electronically and Signedn(.)h(es’
manner provided on the said portal "M the
(4) All replies filed and documents th

before the Appellate Tribunal, either on _
otherwise, shall be Signed,verified and uploaded electronically on ¢,

portal.

(5) All proceedings before the Appellate Tribunal shall be conducteq
the GSTAT portal and all such proceedings shall be recorded on the Saidhm

(6) A summary of the final order passed by the Appellate Tribyn,|
bench thereof, in respect of any appeal shall be uploaded in the form
in the CGST Rules for this purpose.

(7) All hearings before the Appellate Tribunal may b.e conducted, either ;
the physical mode or upon the permission of the President, in the electropjc mde:

CHAPTER XV |
MISCELLANEOUS

116. Register of appeals, petitions, etc.

(1) A Register in prescribed GSTAT-CDRO7 and 08 shall be maintaineq in
regard to appeals, petitions, etc., against the orders of the Appellate Tribuna) o
the Hon'ble Supreme Court and Hon'ble High Courts and necessary entries
therein be promptly made by the judicial branch.

(2) The register shall be placed for scrutiny by the President or Vice-President
as the case may be, in the first week of every month. '
117. Placing of order of Hon’ble Supreme Court and Hon’ble High Courts before

the Appellate Tribunal

Whenever an interim or final order passed by the Hon’ble Supreme Court or
Hon'ble High Courts in an appeal or other proceeding preferred against a decision
of the Appellate Tribunal is received, the same shall forthwith be placed before
the President and same Bench of Members for information and kept in the relevant
case file and immediate attention of the Registrar shall be drawn to the directions
requiring compliance.

118. Registrar to ensure compliance of Hon’ble Supreme Court or Hon’ble High

Courts orders

It shall be the duty of the Registrar to take expeditious steps to comply with
the directions of the Hon’ble Supreme Court/ Hon’ble High Courts in matters
pertaining to the Appellate Tribunal.

119. Fees

(1) In respect of the several matters, there shall be paid fees as prescribed in
the Schedule of Fees appended to these rules:

PROVIDED that no fee shall be payable or shall be liable to be collected on
a petition or application filed or reference made by any departmental authority
connected with a matter in question before the Appellate Tribunal.

at are or may be required to p,

the directions of the said Trlijgzsenl@ q
r\dl Or

Ugh
Porta),

+ Or any
Pecifieg
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(2) In respect of every interlocutory application, there shall be paid fees as
rescribed in Schedule of Fees of these rules:
PROVIDED that no fee shall be payable or shall be liable to be collected on
a petition or application filed or reference made by any departmental authority
connected with a matter in question before the Appellate Tribunal.

(3) Inrespect of a petition or appeal or application filed or references made
pefore the Principal Bench or the Bench of the Appellate Tribunal, fees referred
to in this Part shall be paid on GSTAT portal in the manner provided thereon.
120. Award of costs in the proceedings

(1) Whenever the Appellate Tribunal deems fit, it may award cost for meeting
the legal expenses of the respondent of defaulting party.

(2) The Appellate Tribunal may in suitable cases direct appellant or
respondent to bear the cost of litigation of the other side, and in case of abuse of
process of court, impose exemplary costs on defaulting party.

121. Dress for the Members

The dress for the Members shall be such as the President may prescribe.
122. Dress for the parties

Every authorised representative other than a relative or regular employee of

a party shall appear before the Appellate Tribunal in his professional dress, if
any, and, if there is no such dress —

(a) if a male, in a close-collared black coat, or in an open-collared black
coat, with white shirt and black tie; or

(b) if a female, in a black coat over a white sari or any other white dress:

PROVIDED that during the summer season from the 15th April to 31st
August, the authorised representatives may, when appearing before a Bench of
the Appellate Tribunal, dispense with the wearing of a black coat.

Explanation. - For the purpose of this rule, the expression, “regular employee
of a party” shall not include a departmental officer who is appointed as an
authorised representative.

123. Removal of difficulties and issuance of directions

Notwithstanding anything contained in the rules, wherever the rules are
gilent or no provisions have been made, the President may issue appropriate
directions to remove difficulties and issue such orders or circulars to govern the
situation or contingency that may arise in the working of the Appellate Tribunal.

124. Inspection of the State Benches |
The President, or any Judicial or Technical Member of the Principal Bench,
) afed by the President, shall have the authority to inspect the office and
nomin

dure and rules for travel and
; the State Benches, as per proce
prOCeedmgS of :ded by the President.
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GSTAT FORM A1
[ see rules 29 and 491
INTERLOCUTORY APPLlCATION T0 THE APPELU\TE TRIBUNA[

ication of Unigue Identification Nurap.,

. GSTIN or Temporary [dentil

................................

pp”l'dl’\‘/l'(*F.l'MlHdL‘Ht‘ ~

[

Name of the appellant/a
‘ 'S i ‘nt -
3 Address of the uppvllunt/.&pphmnl/rtﬁpt-"“ e

.........................
-------------------
.......................
............
....................................................

6. Name of the represental'ive P YT

7. Purpose of the Interiocutory application o sev ieaeRsae AT RS,

8.  Whether the appellant or ap

IN PEISON = ovorissssssssssns st
9,  Statement of facts -
10. Grounds of application -

11. Prayer- ...

Place:
Date:

Signature
Name of the appellant or applicant or respondent
Designation or Status

,....,...,.u.'.....,.nu-- NI Sy B heiean
eryvasd —_
aehpagrReeni? '
PP T A AL L

..............................
...........................................
--------------------

...................................................................
.................

......

........

d
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- GSTAT FORM -02
ORDER SHEET
[See rule 54]
(in Appeal)
NO: coaceerermsesermnssessoneeiens Registrar
Appellate Tribunal
(Appellant) Vs (Respondent)
§l. No., or Brief order, mentioning How complied
Order and date Reference, if necessary with and date of
compliance
1.

Form of Appeal presented by hand or received
by post or online from Appellant

................ -....has been registered.

It is not in order for the reasons stated.
i I

- N

For Deputy Registrar or
Assistant Registrar

r

A copy of Order be

sent to the respondent or appellant

For Deputy Registrar
or Assistant Registrar

Dispatched on.........
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———

- o N T "3‘1,‘,_{
FORMAT OF INDEXING
[ See rules 66 and 113]
1. APPOALND.- ... oo s S s

2. Appellants’ Name(s), (GSTIN, if any) and Address -

........................................
.............
-------------------
.................
...........................................

. L LT PR,
CsawanEmabevay TR s,
Feenvauaay 2 e L] . TTT
PR cappnbar .
o - LYY Y .
e e ek L -

4 No. of Order in APPEA = o
5. Period of GHSPUER = . st

6 Section under which original order passed = st
7 State Jurisdicon — .............ooooeeveveven

8. Bench to which assigned and whether single member case—

B e L T P TS ,
AL it AR LA LEE LIS CR R
-----------------
..................
T e s sens st e s s la s s e e e,

- NAME Of MEMDEIS - ..orrssnirsmsssmssssssssssssssssnseson
10 Date of HEAmNgS - ..oo.oovvornvesvrsommsmmimsssssos sttt
11.  Interim Order, if any With date — ..o
12. Date of final APPLAl OFART - ...cvvcscrrinsissessaresssaessrersertirssiississsstssssenssssitsesssssmoes .

13. Nature of order allowed, partly allowed or dismissed —

Semsrbresraarn B e R L L T PPN,
T R eeunagy
uresssurwsrnaTy e
. Yheversanawe

14, ReMATKS — ..ottt ss s s s ea s s e aan s vemen st ees oo

.........................................................
....................................................
............

.....................
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GSTAT FORM-03
INSPECTION

[See rule 67]
APPLICATIONTO THE REGISTRAR FOR INSPECTION OF RECORDS

1. GSTIN/ Temporary Identification /Unique Identification Number —

2. Name of the appellant -

................................................................................

..........................................................................

-------------------------------

5. Grounds of inspection -

................................................................................

6. Purpose of inspection -

.................................................................................

7. Details of payment -

........................................................................................

........................................................

----------------------------------------------------------------------------------------------------------------------------------

9. Remarks, if any - ..o

Place:
Date:

Signature
~ (Name of the Applicant)
Designation or Status.
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322 G.&S.T. AT.(PROC FoRy,
SCHEDULE OF FEES :
| T
ication / petiti —
S.No/ Relevant Nature of ap plicali pettiion Feeg
Section/Rules ; .
. ti ~—_
1. | Rule 67 of GSTAT | Application for InSpection @ Rs gy
Procedural Rules, Records -
2025 —1
2. Rule 119(2)" of Interlocutory Applications Rs 00q |
GSTAT procedural |
Rules, 2025 N
3 Rule 110(5) of Appeals to GSTAT As Per
CGST/SGST/UTGST rule
Rules, 2017
4. Application under any other provisions specifically Rs.300
not mentioned herein above e
3. Fee for obtaining certified true copy of ﬁnal order passed | Rgsj
to parties other than the concerned parties under Rule Per page
ﬁ\\

1 Corrected vide corrigendum GSR 389(E), dt. 18-6-2025.
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GSTAT FORM-04
(Seerule 72)
MEMORANDUM OF APPEARANCE
To
The Registrar,
The Goods and Services Tax Appellate Tribunal
In the matter of................... Petitioner
Vs,
................................ Respondent
(Appeal No.......... of 20 )
Sir,
Please take notice that [, ...................., authorised representative / practising

Chartered Accountant/practising Cost Accountant/ legal practitioner, duly
authorised to enter appearance, and do hereby enter appearance, on behalf of

in the above-mentioned petition.

*A copy of the authorisation/vakalatnama issued by the Appellant or
Respondent authorising me to enter appearance and to act for every purpose

connected with the proceedings for the said party is enclosed, duly signed by me
for identification.

Yours sincerely,

---------------

Address:

Enclosure: as aforesaid Tele No.:
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GSTAT FORM-05 T
BEFORE THE GOODS AND SERVICES TAX APPELLATE TRIBUNA
(See rule 81]"

(Certification when deponent is unacquainted with the languag, of
e

affidavit or is blind or illiterate)
Contents of the affidavit were truly and audibly read over/translated in
+vcee... language known to the deponent and he seems to have u"dersmntg

the same and affixed his Left Thumb Impression/Signature/Mark.

Name and designation with daze)
e,

GSTAT FORM-06
SUMMONS
BEFORE THE GOODS AND SERVICES TAX APPELLATE TRIBUNAL
[See rule 84(3)]

............

Whereas the Appellate Tribunal suo motu or on consideration of the request
made by Shri/ Smt/ M/S...c..ccooimniniiinn: (Appellant/Respondent) having been

satisfied that production of the following documents or records under your control
or custody is necessary for proper decision of the above case, you are hereby
directed to cause production of the said documents/records before this Tribunal

/forward duly authenticated copies thereof on or before the ..................... day
of.........20.........

(Enter description of documents requisitioned)

“By Order of Appellate Tribunal *

Registrar.

1 Corrected vide corrigendum GSR 389(E), dt. 18-6-2025.
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GSTAT FORM-07
[See rule 93]

BEFORE THE GOODS AND SERVICES TAX APPELLATE TRIBUNAL

Appeal No............... of 20

---------------

Deposition of Petitioner’s Witness or Respondent's Witness

1. Name: .. .

Father's /Mother's /Husband’s Name *

..................................................

3. Age:.e,

4. Occupation : ..............

> Place of Residence and address : ...
6. Name of the Officer administering the Qath / affirmation :
7.

Name of the Interpreter if any, duly
Sworn/ solemnly affirmed -
Duly swom/ solemnly/ affirmed
Examination-in-chief: By

Date:

...............................................................................
...........................................................................

..................................................................

(Signature of the witness on each page)
Statement of witness as recorded was read over/translated to t

he Wwitness,

Signature of the Member of the Appellate Tribunal with date.
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GSTAT FORM-08
[See rule 951
CERTIFICATE OF DISCHARGE
A Certiﬁed 1 1 - 1 e P P AR OO RS RS R G appeared bef()r
Ppellate Tribunal as a witness/in/Appeal DO, sosvonnnvisniopoonnerainnnn,, W 2;‘ thig
on behalf of the appellant or respondent as Court witness on this ..~
of ...20...... and that he was relieved at ........cooooomeeree < R oday
........ HQ

was paid/not paid any T.A. and D.A. or allowance of RS..ooii i

Signature of the Reglstr
(Seal of the Appellate Trlbunal)

GSTAT CDR-01
CAUSE LIST
[See rule 38]

Sl.Ne. Co:rt No.| Name of Appeal | Interlocutory Purpose|Section| Name of | Name of | Name of |Remarks
and Time the No. Apphcagion Parties | AR for | counsel for
Members or Main Petitioner | Respondent

Application or
Appellant
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